@@kutchehry Company: Sol Infotech Pvt. Ltd.

Website: www.courtkutchehry.com
Printed For:
Date: 16/12/2025

(2023) 01 SEBI CK 0017
Securities Appellate Tribunal Mumbai

Case No: Review Application No. 81 Of 2022 IN Appeal No. 698 Of 2021

Radha Malani APPELLANT
Vs
Securities And Exchange Board

. RESPONDENT
Of India,

Date of Decision: Jan. 12, 2023
Hon'ble Judges: Tarun Agarwala Presiding Officer; Meera Swarup Technical Member
Bench: Division Bench

Advocate: Poonam D. Gadkari, Matrix Partners LLP, Abhiraj Arora, Shourya Tanay,
Deepanshu Agarwal

Final Decision: Dismissed

Judgement

Tarun Agarwala, Presiding Officer

1. The Adjudicating Officer had passed an order on September 06, 2021 against
which an appeal was filed which was dismissed on November 24,

2021.

2. Prior to the filing of the appeal the appellant had also deposited the amount
under protest on October 11, 2021. Now a Review Application has been

filed after more than a year. In our opinion there is undue delay in the filing of the
Review Application. No plausible ground is made out to condone the

delay. The Review Application fails and is dismissed.

3. This order will be digitally signed by the Private Secretary on behalf of the bench
and all concerned parties are directed to act on the digitally signed

copy of this order. Certified copy of this order is also available from the Registry on
payment of usual charges.
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